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ORDER

Counsel for the petitioner present and has produced one copy of the order
that came to be passed by Hon’ble High Court on 3.7.2015 wherein, under
para 2 at page 2, it has been mentioned that the Hon’ble High Court has
appointed Official Liquidator and directed him to take charge of the assets of
the respondent company. The Registry of the Hon’ble High Court of madras,
by mistake, has sent this matter before this Bench for hearing, whereas, as
per the notification issued, the Hon’ble High is seized of the matter.
Therefore, the Registry is directed to send back this matter to the Hon’ble
High Court for further proceedings.
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